MONDAY, JUNE 27, 2022

BAJAJ HOUSING FINANCE LIMITED

CORPORATE OFFICE: Cerebrum IT Park B2 Building 5th floor, Kalyani Nagar, Pune, Maharashtra 411014
BRANCH OFFICE: 4th Floor, Aurum Avenue, Opp. Mayer Bungalow, Nr. Lowgarden, Elisbridge,

Ahmedabad — 380006 POSSESSION NOTICE

U/s 13(4) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002.Rule 8-(1) of the Security Interest (Enforcement) Rules 2002.(Appendix-1V)

Whereas, the undersigned being the Authorized Officer of M/s BAJAJ HOUSING FINANCE LIMITED (BHFL)
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002
and in exercise of powers conferred under section 13(2) read with Rule 3 of the Security Interest (Enforcement)
Rules 2002, issued Demand Notice(s) to Borrower(s) /Co Borrower(s)/ Guarantor(s) mentioned herein below
to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The
Borrower(s) /Co Borrower(s)/ Guarantor(s) having failed to repay the amount, notice is hereby given to the
Borrower(s) /Co Borrower(s)/ Guarantor(s) and the public in general that the undersigned on behalf of M/s
Bajaj Housing Finance Limited, has taken over the possession of the property described herein below in exercise
of the powers conferred on him under Section 13(4) of the said Act read with Rule 8-(1) of the said rules. The
Borrower(s) /Co Borrower(s)/ Guarantor(s) in particular and the public in general are hereby cautioned not to
deal with the below said property and any dealings with the said property will be subject to the first charge of
BHFL for the amount(s) as mentioned herein under with future interest thereon.

Demand Date of
Notice Date Possession
and Amount

04-March-2022
Rs. 11,06,490/-
(Rupees Eleven Lac
Six Thousand Four
Hundred Ninety
Only)

Name of the Borrower(s) / Guarantor(s)
(LAN No, Name of Branch)

Branch : LUNAVADA

( LAN No. 7A7RMSEJ619668 )

1. PRAKASH BHIKHABHAI DABGAR
(Borrower)

2. MANJULABEN BHIKHABHAI
DABGAR (Co Borrower)

Above At: 2123 STATION ROAD
VISTAR, SHAHERA, GODHARA,
GUJARAT-389210

Branch : DAHOD

( LAN No. 4YORMSEA759609 )
1. MANGUBHAI PUNJABHAI
BHATIYA (Borrower)

2. GUDDIBEN BHARATBHAI
BHATIYA (Co Borrower)

3. BHARATBHAI MANGUBHAI
BHATIYA (Co Borrower)

Above At: 1080, DAWAKHANA F,
FATEPURA-VALUNDA-3, TERGOLA,
PRA. SHA. FATEPURA VALUNDA,
TA-FATEPURA, DOHAD, GUJARAT-389172

Date: 27/06/2022 Place:- GUJARAT

Description of Secured Asset
(Immovable Property)

All That Piece And Parcel Of The Non-
Agricultural Property Described As:
RS NO 65/ 35 PAIKI, PRIVATE PLOT NO 11
ADMEASURING 133.70 SMT LAND, WARD
NO 3 NAGAR PALIKA PROPERTY NO 2123
AND 2123 / 1 VILLAGE, & TA SHEHERA
DIST PUNCHMEHAL GUJARAT-389210.,
East :- Road, West :- Private Road , North :-
Plot No. 12, South :- Plot No. 10

23 June 2022

04th March 2022 23 June 2022
Rs. 8,88,109/-

(Rupees Eight Lac

Eighty Eight

Thousand One

Hundred Nine Only)

All That Piece And Parcel Of The Non-
Agricultural Property Described As:
RS NO 144/2 PAIKEE 22, PAIKEE HOUSE NO
933, Property Tax Receipt, Govt Hospital
Faliyu Near, Fatehpura Referral Hospital
Fatepura Tal. Fatepura, DOHAD, GUJARAT-
389172 (945 SQ FT) East :- BOUNDARY OF
R S NO. 144/2, West :- BOUNDARY OF
ROAD , North :- BOUNDARY OF R S NO.
144/2 PAIKEE 22 , South :- BOUNDARY OF
SUBHASHBHAI DHULABHAI BHATIYA

Authorized Officer Bajaj Housing Finance Limited

MAHINDRA RURAL HOUSING FINANCE LIMITED

Corporate Office:- Mahindra Rural Housing Finance Ltd. Sadhana House, 2nd Floor,
570, P.B.Marg Worli, Mumbai 400 018 India, Tel: +91 22 66523500 Fax: +91 22 24972741

WWW.FINANCIALEXPRESS.COM

BAJAJ FINANCE LIMITED

CORPORATE OFFICE: Cerebrum IT Park B2 Building 5th floor, Kalyani Nagar, Pune, Maharashtra 411014
BRANCH OFFICE: DVIJ Elite Complex, 2nd Floor, PLOT NO 1522; Near Apna bazar, Sector 6, Gandhinagar, Gujarat 382006

POSSESSION NOTICE

U/s 13(4) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002.Rule 8-(1) of the Security Interest (Enforcement) Rules 2002.(Appendix-1V)

Whereas, the undersigned being the Authorized Officer of M/s BAJAJ FINANCE LIMITED (BFL) under the Securitization ¢
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred un
section 13(2) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand Notice(s) to Borrowe
/Co Borrower(s)/ Guarantor(s) mentioned herein below to repay the amount mentioned in the notice within 60 days fn
the date of receipt of the said notice. The Borrower(s) /Co Borrower(s)/ Guarantor(s) having failed to repay the amol
notice is hereby given to the Borrower(s) /Co Borrower(s)/ Guarantor(s) and the public in general that the undersigned
behalf of M/s Bajaj Finance Limited, has taken over the possession of the property described herein below in exercise of
powers conferred on him under Section 13(4) of the said Act read with Rule 8-(1) of the said rules. The Borrower(s)

Borrower(s)/ Guarantor(s) in particular and the public in general are hereby cautioned not to deal with the below s

nd
der
(s)
om
nt,
on
the
Co
aid

property and any dealings with the said property will be subject to the first charge of BFL for the amount(s) as mentioned

herein under with future interest thereon.

Name of the Borrower(s) / Guarantor(s) Description of Secured Agset Demand Notice Date
(LAN No, Name of Branch) (Immovable Property Date and :
Possession
. Amount

Branch:- LINKHEDA Al That Piece And Parcel OF The N

(LAN No. 5B5RLP36569880 , SB5RLP39004285 and el Prooerty Decbed s 236 MATN

HAYOFBLO345618) agrcultural Property Described A Z36MAIN 300 pecember 2021 23 June

1NILESHKUMAR BABULAL SHAH (Borrower) 389140 East : House NO. 237 Nandishor Kunarj RS- 34/22549/- (Rupees Thiry 95

At 124-A, MAIN BAZAR MOTIBANDIBAR, LIMKHEDA, DOHAD,
LIMKHEDA, GUJARAT-389140

2,MAMATABEN NILESHKUMAR SHAH (Co-Borrower)
At 124-A, MAIN BAZAR MOTIBANDIBAR, LIMKHEDA, DOHAD,
LIMKHEDA, GUJARAT-389140

Date: 27/06/2022 Place:- Limkheda

Shah West : Soni Shantilal Kaniyalal North : Road Four Lac Twenty Two Thousand
South : Road Five Hundred Forty Nine Only)

Authorized Officer Bajaj Finance Limited

SHREE RAM PROTEINS LIMITED

CIN: L01405GJ2008PLC054913
Registered Office:Imperial Heights Tower-B, Second Floor, Office No. B-206,
150 Ft Ring Road, Opp Big Bazar Rajkot -360005 Contact No.+912825280634
Website: www.shreeramproteins.com; Email:info@shreeramproteins.com

NOTICE is hereby given that in view of the continuing Covid-19 pandemic and in
accordance with the May 5, 2022 Circular No. 02/2022 read with Circular no.
2020/02 dated May 05, 2020, with Circular No. 14 dated April 8, 2020 and
Circular No. 17 dated April 13, 2020 and Circular no. 02/2021 dated January

13, 2021 in relation to “Clarification on holding of annual general meeting

(AGM) through video conferencing (VC) or other audio visual means (OAVM)”

(hereinafter collectively referred to as (“MCA Circulars”) issued by Ministry of

Corporate Affairs (“MCA”) for holding of Annual General Meeting through VC or

OAVM, the Fourteenth (14") Annual General Megting (AGM) of the Members of

Shree Ram Proteins Limited be held on Monday, July 18, 2022 at 04:00 PM.

through Video Conferencing (“VC”) / Other Audio Visual Means (“OAVM”) to

transact the Ordinary Businesses and Special Businesses as set out in the
notice of 14" AGM.

In accordance with the General Gircular No. 02/2022 dated May 05, 2022 read

with General Circular No. 14/2020 dated April 8, 2020, General Circular No.

17/2020 dated April 13, 2020 and General Circular No. 02/2021 dated January

13, 2021, issued by the Ministry of Corporate Affairs and Circular No.

SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated May 12, 2020 and Circular No.

SEBI/HO/CFD/CMD2/CIR/P/2022/62 dated May 13, 2022 issued by the

Securities Exchange Board of India (SEBI) the Notice of AGM along with Annual

Report 2021-22 have been sent through electronic mode only to those

Members whose email addresses are registered with the Company/

Depositories. Member may note that Notice and Annual Report 2021-22 have

been uploaded on the website of the Company at www.shreeramproteins.com,

website of National Stock Exchange of India Limited at www.nseindia.com and
website of National Securities Depository Limited (NSDL)i.e.
www.evoting.nsdl.com.

In light of the MCA Circulars, the shareholders whether holding equity shares in

Demat form or physical form and who have not submitted their email addresses

and in consequence to whom the notice of 14" AGM and Annual Report 2021-

22 could not be serviced, may temporarily get their e-mail addresses registered

by following the procedure given below:

1. Incase shares are held in physical mode, please provide Folio No., Name of
shareholder, scanned copy of the share certificate (front and back), PAN
(self-attested scanned copy of PAN card), AADHAR (self-attested scanned
copy of Aadhar Card) by email to cs@shreeramproteins.com

2. Incase shares are held in demat mode, please provide DPID-CLID (16 digit
DPID + CLID or 16 digit beneficiary ID), Name, client master or copy of
Consolidated Account statement, PAN (self-attested scanned copy of PAN
card), AADHAR (self-attested scanned copy of Aadhar Card) to
cs@shreeramproteins.com

3. Alternatively member may send an e-mail request to evoting@nsdl.co.in
for obtaining User ID and Password by proving the details mentioned in
Point (1) or (2) as the case may be.

Post successful registration of the e-mail address, the shareholder would get
soft copies of notice of 14" AGM and Annual Report 2021-22 and the procedure
for e-voting along with the user-id and the password to enable e-voting for 14"
AGM. In case of any queries, shareholder may write to the Company at
cs@shreeramproteins.com Shareholders are requested to register/ update
their Email Ids with their Depository Participant(s) with whom they maintain
their demat accounts if shares are held in dematerialized mode by submitting
the requisite documents.
There being no physical shareholders in the Company, the Register of members
and share transfer books of the Company is not closed. Members whose names
are recorded in the Register of Members or in the Register of Beneficial Owners
maintained by the Depositories as on Monday, July 11, 2022 (“Cut-off date”),
shall only be entitled to avail the facility of remote e-voting as well as e-voting on
the Annual General Meeting.

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with

Rules made thereunder (as amended) and Regulation 44 of SEBI (LODR)

Regulations, 2015 (as amended) and above mentioned MCA Circulars, the

Company is providing facility of remote e-voting and e-voting on the date of the

AGM to its Members in respect of the businesses to be transacted at the AGM.

For this purpose, the Company has entered into an agreement with NSDL for

facilitating voting through electronic means.

The remote e-voting will commence on 9:00 A.M. on Friday, July 15, 2022 and

willend on 5:00 PM. on Sunday, July 17, 2022. During this period, the members

of the Company holding shares as on Cut-off date may cast their vote

electronically (Remote E-Voting). Members may note that a) the remote e-

voting module shall be disabled by NSDL after the aforesaid date and time for

voting and once the vote on a resolution is cast by the member, the member
shall not be allowed to change it subsequently; b) the facility of e-voting shall be
made available atthe 14" AGM; and ¢) the members who have cast their vote by
remote e-voting prior to the 14" AGM may also attend the 14" AGM but shall not

be entitled to cast their vote again. Detailed procedure for remote e-voting/ e-

voting is provided in the Notice of the 14" Annual General Meeting.

Any person, who acquires shares of the Company and become member of the

Company after dispatch of the Notice of AGM and holding shares as on the cut-

off date i.e. Monday, July 11, 2022, are requested to refer to the Notice of AGM

for the process to be adopted for obtaining the USER ID and Password for
casting the vote.

In case of any queries for e-voting, you may refer the Frequently Asked

Questions (FAQs) for Shareholders and e-voting user manual for Shareholders

available at the download section of www.evoting.nsdl.com or call on toll free

no.: 1800-222-990 or send a request at evoting@nsdl.co.in.Members may
also contact Mr. Bhupendra Kanjibhai Bhadani, Company Secretary of the

Company at the registered office of the Company or may write an e-mail to

www.shreeramproteins.com or may call on +91-0288-2730088 for any

further clarification.

Members can attend and participate in the Annual General Meeting at the

registered office of the Company or through VC/OAVM facility. The

instructions for joining the Annual General Meeting through VC/OAVM are
provided in the Notice of the Annual General Meeting. In case the
shareholders/members have any queries or issues regarding participation
in the AGM, you can write an email to evoting@nsdl.co.in or Call us: - Tel:

1800-222-990. Members attending the meeting through VC/0AVM shall be

counted for the purposes of reckoning the quorum under Section 103 of the

Companies Act, 2013. For, Shree Ram Proteins Limited
Sa/-
Lalitkumar Chandulal Vasoya

Chairman & Managing Diector
DIN: 02296254

Place: Rajkot
Date: June 25, 2022

Ahmedabad
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NOTICE FOR SALE OF ASSETS
LML LIMITED (In Liquidation)

(CIN: L34101UP1972PLC003612)
(Sale under Insolvency and Bankruptcy Code, 2016) NN

In the matter of LML Limited (In Liquidation), applications are invited for participation in .
e-auction of the following assets on “As is where is basis”, “As is what is basis”, “Whatever 5\%3[ S\C{oﬂ U—éi.’lm
(czulct syicet wgde s, otiedl

there is basis” and “Norecourse” basis:

_____ AssgtlArea . . Block No.| Reserve Price Ri1g, d1oRId viidell wiiet 2lge uR
Land & Building Site-Il & Site- Ill, Panki Industrial Area, 1 Rs. 151.84 crore
Kanpur, UP (Area 67.56 acres) AAd SIS0 Sdotl QAL HI2
Land & Building at Site-Il, Panki Industrial Area, 2 |Rs. 34.88 crore 9€.09.20%2 ott Av d-gAY ol

Kanpur, UP (Area 15.21 acres) MSTC/VAD/MSTC Limited/1/Guijarat

122-23/10640
ag  [([Aodl el YRRt MR

Land & Building at Site-Ill, Panki Industrial Area,
Kanpur, UP (Area 52.35 acres)

3 Rs.117.73 crore

Land & Building at Site-Ill, Panki Industrial Area,
Kanpur, UP (Area 40.24 acres)

4 Rs. 90.67 crore www.mstcecommerce.com  s2lal

www.mstcindia.co.in ell Jeustic Adl.
Land & Building at Site-Il, Panki Industrial Area, 5

Rs. 28.13 crore : .

Kanpur, UP (Area 12.11 acres) 2us @2l o ) gy
Please note that the total land area at Kanpur is 67.56 acres (Block 1) only. Out of which, the malrutsaha@n?stcllndla:co.|n/

liquidator is also giving option to prospective buyer to buy 15.21 acres (Block 2) or 52.35 acres rksingh@mstcindia.co.in Houga

(Block 3) or40.24 acres (Block 4) or 12.11 acres (Block 5) separately

Last Date to apply : Thursday, July 14, 2022,

Date of E-Auction : Friday, July 15, 2022

For Details Visit : www.Imlworld.in and https://ncltauction.auctiontiger.net

Contact : CA. Anil Bhatia, Tel No.: 011-41066313, Mob. No.:+91 9899224476

Email id : Iml.auction@gmail.com Sd/-

Arun Gupta, Liquidator

IBBI Reg. No: IBBI/IPA-002/IP-N00051/2016-17/10095

Date : 27.06.2022 Regd. Address: S-34, LGF, Greater Kailash-II, New Delhi-110048

Place: New Delhi Regd. Email: arungupta2211@gmail.com NEA.
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Pl Industries Limited

CIN: L24211RJ1946PLC000469

Regd. Office: Udaisagar Road, Udaipur — 313 001 (Raj.)

Ph: 0294-2492451-55, Fax: 2491946

E-mail: investor@piind.com; Website: www.piindustries.com

Inspired by Science

NOTICE TO EQUITY SHAREHOLDERS OF THE COMPANY
TRANSFER OF EQUITY SHARES TO INVESTOR EDUCATION &

PROTECTION FUND

This Notice is published pursuant to the provisions of the Companies Act, 2013 read
with the Investor Education and Protection Fund Authority (Accounting, Audit, Transfer
and Refund) Amendment Rules, 2017 (“the Rules”) read with Section 124(6) of the
Companies Act, 2013 (“the Act”).
The Equity Shareholders of Pl Industries Limited (“the Company”) are hereby inform
thatin accordance with the provisions of section 124(6) of the Act read with Rule 6 of
the Rules, all shares in respect of which unclaimed dividend has been transferred to
Investor Education and Protection Fund (“IEPF”) under the Act and the Rules and in
respect of which any dividend warrant has not been en-cashed by the shareholder(s)
during last seven consecutive years or more (relevant shares), shall be transferred
and credited by the Company to the Demat account of IEPF in the manner prescribed
underthe Rules.
Accordingly, dividend declared by the Company during financial year 2014-15 (Final
Dividend 2014-15) lying unpaid/ unclaimed for a period of seven consecutive years or
more as on October 21, 2022 will be transferred to IEPF. Further, shares held by
the shareholders who have not en-cashed the dividend for the year 2014-15, and
who have not en-cashed any dividend warrant during last seven years, will also
be transferred to IEPF under the Act and the Rules. Details of such dividend and
shares transfer are available on the website of the Company viz.
http://www.piindustries.com/investor-relations. All benefits accruing on such shares,
if any, shall also be transferred to IEPF in compliance of the Rules. The shareholders
may claim both the unpaid or unclaimed dividends and shares transferred to IEPF
along with all benefits accruing on such shares, if any, from the IEPF Authority by
submitting an online application in the form IEPF 5 available on the website at
www.iepf.gov.in and sending a duly signed physical copy of the same to the Nodal
Officer of the Company at its Regd. Office along with requisite documents. Please
note that no claim shall lie against the Company with respect to the unclaimed / unpaid
dividends and share(s) transferred to the IEPF pursuant to the Rules. The Company
has communicated by email to those shareholders whose shares are liable to be
transferred to [EPF under the said Rules and whose email address is available and also
sentintimation to non-email ID holders by post.

In connection with transfer of equity shares to IEPF, please note the following:

a. Members holding shares in physical form: The Company would be issuing
duplicate share certificate(s) in lieu of the original held by them for the purpose of
transfer of shares to the IEPF and upon such issue, the Company shall inform the
depository by way of corporate action to convert the duplicate share certificate(s)
into DEMAT form and transfer in favour of the IEPF. The original share certificate(s)
which are registered in the name of members will stand automatically cancelled
and be deemed non-negotiable.

b. Members holding shares in dematerialized form: The Company shall inform the
depository by way of corporate action for transfer of shares in the DEMAT account
of the IEPF Authority.

In order to enable sending of notices and other statutory communications/ benefits to

shareholders in electronic form, we request the shareholders of the Company, who

have not yet registered their e-mail address, PAN No. and/or bank account details, to
register the same in respect of equity shares held in electronic form with the
concerned Depository through their Depository Participant(s) and in respect of shares
held in physical form by writing to the Company or its Registrar and Share Transfer

Agent M/s KFin Technologies Limited (Unit: PI Industries Ltd.) Selenium Building,

Tower B, Plot no. 31 & 32, Financial District, Nanakramguda, Serilingampally,

Hyderabad, Telangana - 500 032. Attn: Mr. N. Shiva Kumar, Toll Free No.1800-4258-

998. Email: ginward.ris@kfintech.com; website: www.kfintech.com

In case the Company does not receive any communication from the concerned

shareholders by October15, 2022 or such other date as may be extended, the

Company shall, with a view to complying with the requirements set out in the Rules,

dematerialise and transfer the shares to IEPF Authority by way of corporate action by

the due date as per procedure stipulated in the Rules.

For Pl Industries Limited
Sd/-
Manikantan Viswanathan
Chief Financial Officer

Place: Gurugram
Date : 25.06.2022
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